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West Bengal Act IX of 1979

THE WEST BENGAL MOTOR VEHICLES TAX
ACT, 1979.

" West Ben. Act XXXIII of 1979.
West Ben, Act XXV of 1980.
Wes1 Ben. Act XLIV of 1981,
West Ben. Act XXIV ol 1982,
AMENDED .. .. | Wesl Ben. Act XLVI of 1983.
WesL Ben. Act XIII of 1986.
West Ben, Act V] of 1992,
Wesl Ben. Act VI of 1999,
West Ben. Act XVIII of 2001.

[26th April, 1979.]

An Act ta consolidate and amend the law relating o imposition and
levy af tax on motor vehicles in the Stute of West Bengal,

WhaEKEAS It is expedient to consolidate and amend the law relating
lo impositran and levy of lax on motor vchtcles in the Siate of West
Bengal;

It is hereby enracted in the Thirtieth Year of the Republic of India,
by the Legislature of Wesl Bengal, as follows:—

1. (1) This Actmay be called Lhe West Bengal Motor Vehicles Tax
Act, 1979.

(2) Ti extends Lo the whole of West Bengal.

(3) It shall come inle force on such datc? as the Siate Governmcnl
may, by notification in the Qfficial Gazerie, appoinl.

2. (1) Inthis Act, unless there is anything repugnant in the subject
Or conlexi,—

I1a) “Ambulance or clinic vap™ means an omnibus ar motor
vehicle adapled 1o be used as such for carrying patients or
oticr medical purpose;

‘For Statement of Objeels and Reasons, see the Cafcuita Gazetie. Extraordinary,
Part [V al the 7th February, 1970, page 241; far proceedings of the West Bengal Legislative
Asscmbly, ser the proceedings of the meeling of thal Assemibly held on the 20th February,
1979.

*This Act came inlo farce w.c.f. the [st day of June, 1979, vide nolification No. 6318
WT. dated the 23rd May, 1979, published in the Calcutte Gazette, Extraordingry,
Par ] of the 2dth May, 1979, page 1053.

*Clause (oY inserted by 5, 2(1)(a) of the West Bengal Motor Vehicles Tax (Amendment)
Act, 1992 (West Ben, Act VI of 1992).
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76 The West Bengal Motor Vehicles Tax Ace, 1979.
fWest Ben. Act
{Section 2.}

'(2a) “autorickshaw™ means a motor vehicle having (hree wheels
caustrucled or adopted and used to carry not more than three
pussengers for hire or reward excluding the driver,

Explanation.—For the purposes of this clause, a molor
vehicle hiaving three wheels constructed or adopled and
uscd 1o carry more than three passengers but not mere than
twelve passengers for hire or reward excluding the driver
shall not be treated as autorickshaw. Such motor vehicle
shall be regarded as melorcab or maxicab, considering ils
seating copacity under the Motor Vehicles Act, 1988; 59 af (938.

(a} “certificale of repistration” means a cerlificale of registration
of a molor vehicle issued under *[Ihe Molor Vehicles Act, 15%of
1988:] 1988,

Y(al) “crane” means any motor vehicle which is fitted wilh
a mechanical crane of a designed capacity and is
capable of being used for towing vehicles or lifting
materials, and includes a breakdown van:

*(a2) “dealer” has the sume meaning as in the Motor
Yehicles Act, 1988;

(b) “mater vehicle” includes a vehicle, carriage or other means
of conveyance propelled, ar which may be propelled, on a
road by electrical or mechanical power either entitely or
partially;

(c) “permit”™ means a permil as defined in *[clause (31) of “[590f
section 2 of the Motac Vehicles Act, 1988;] 1988.]

(d) “prescribed” means prescribed by rules made under this
Act; :

(e) “registering authority" means lhe authority empowered under ’l Eggof
i[the Motor Vehicles Act, 1988,) 10 repister motor vehicles: .

(f} “the tax” means the (ax imposed under this Act;

IClause (2a) was inserted by 5. 2 of the Wesi Benpal Moter Vehicles Tax (Amendment)
Act. 1999 (West Ben, Act VI of 19993,

*The words and {igures within the square brackets were substiuted for the words and
figures "the Motor Vehicles Act, 1939; 4 of 1239.” by s. 2(1)(b) af the Wes1 Bengal Moior
Vehicles Toax (Amendment) Act. 1992 {West Ben. Act VI af 1992).

*Clouses (al) ond (a2) were insenied by s. 2(1){c). ibid.

*The words, figures oad brackets within the square bruckets were substiuted for the
words, Nigures und brackets “clause (20) of seclion 2 ol the Motar Vehicles Act, 1939;
4 of 1939." hy s. 2(1 }{d). ibid.

*The words and figurcs within the square brackets were substituied for the words and
fipures “the Mator Vehicles Act. 1939; 4 of 1939.” by 5. 2{1){e), ibid.
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1IX of 1979.]

59 of 1088,

(Section 3.}

(g) "Taxing Olficer” means any person or persons or agency
as the State Governmenl may, by notificalion in the Official
Gazette, appoint, lo exercise, within such areas as may be
specified in the notilicaton, the powers conlerred and Lo
perform the duties imposed by or under this Act;

() “tractor™ means a molor vehicle wlich is notilsell constructed
to carry any load (other 1han equipment used for the purpase
of propulsion), but does not include a road-roller '* * *;

¥hly “irude cerlificale™ means the certificate tssued in
accordance with the provisions of the rules made
under the proviso 1o section 39 of the Motor Vehicles
Act, 1988;

(i) “trailer” means sny vehicle drawn or intended
1o be drawn by a motor vehicle,

(2) All other words and expressions used in this Act but not delined
shall have the same meanings as in [the Motor Vehicles Acl, 1988.]

3. (1) Every owner of a registered motor vehicle or every person
who owns or keeps in his passession or control any moltor vehicle shall
pay tax on such vehicle at the rate specilied in the Schedule.

*(2) Every person who keeps in his possession or contral any motor
vehicle as a dealer shall, whether or not the molor vehicle is driven in
any public place on the basts of a rade certificale, pay tax on such motor
vehicle at the rate specified in part H of the Schedule. The tax shall be
collecied by the Taxing Officer having jurisdiction at the time of first
registration of the motor vehicle, whether temporary or permanent, as
a lump sum irrespective of the period of use, and notl be refundable:

Provided that if such tax has been paid in respecl of any molor
vehicle befere any Taxing Officer in West Bengal snd adequale evidence
of such payment is produced by the owner ol such molor vehicle, such
tax shail not be collected 1wice in respect of such molor vehicle:

Provided furher that i 2 meter vehicle is brought to West Bengal
[rom outside West Bengal on temporary registration and is produced for
permanent registration for the first lime, tax shall be levied on such
mator vehicle at the rate specificd in part H of the Schedule:

"The words “or a tractor used solely for agricultum! purposcs™ by s. 2(1)(). of the West
Bengal Motor Vetucles Tax {Amendment} Act, 1992 (West Ben. Act V1 of 1992).

*Clause {hl) was inserted by s, 2(0)(g), ibid.

*The words and (igures within the square brackeis were subsliluied for the words and
fipures “the Moior Vehicles Acl, 1939; 4 of 1939." 5. 2(2). ibid.

“Sub-sections (2Y and {3Y were substituled for the original sub-seclinn (2 by s, 3, ibid.
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[West Ben. Acl
(Section 4.}

Provided alse that if a moelor vehicle is broughl 1o West Bengal on
transfer afier having permanent registration from outside West Bengal,
no tax shall be levied on such molor vehicle al the rale specilied in part
H of the Schedule.

'(3) Every owner ofaregistered melor vehicle and every person who
owns or keeps in his possession or control any motor vehicle shall, in
addition to the 1ux payable under sub-section (1), pay a special lax at
the rale specified in part I of the Schedule, if any air-conditioning
machine has been fited in such motor vehicle.

Tax 1o be 4. (1) The wax payable under section 3 shall be paid for the year
{’v"]:grg";‘_"i'f ~and in advance by the person liable 10 pay the tax within such period
inadvance.  as may be deterinined by the Taxing Officer:

Provided that in the casc of transporl vehicles the Taxing Officer
shall allow payment of tax for 2* * * periods of (hree ** * * months each
in the manner as may be determined by him. Such tax shall not exceed
a quarter of the tax payable for the year. A rebate of five per cenr. shali
be allowed if the tax is however paid for the year in advance:

‘Provided further thal nolwithstanding anything in Lhe foregoing
provisions of this sub-section, the Taxing Officer may, in erder (o avoid
overcrowding of taxpayers during any particular period of a year, allow
payment of (ax in respecl of any (ransport vehicle or non-transporl
vehicle for any period, not exceeding six months at a time, as may be
determincd by him.

Explanation.—“Mon-lransport vehicle” shall mean a vehicie which
is not a transport vehicle.

*(1A) Nowwithstanding anylhing ta the conirary coniained in sub-
section (1)—

(a) where tax for any period, yearly or quarterly, as the case
may be, in respecl of a motor vehicle has been paid, 1ax for
the said molor vehicle in respect of any subsequent period
may be paid within filleen days from the date on which the
lax for such subsequent period becomes payable;

(b) in case of earthquake, [lood or any such natural calamily
occurring in any porl of the Stale, the State Government
may, if it considers it necessary 50 o do, by order condone
delay in payment of the lax and specily the period within
which the tax in respect of vehicles registered in the area
mentioned in the order shall become payable.

See foot-nole 4 on page 77, anie.

*The ward “quanerly” was omilled by s. 4(1){(a)(i) of the West Bengal Moins Vehicles
Tax (Amendment) Aci, 1992 {(West Ben, Aco VI of 1992),

*The word “calendar” was amitted by s. 4{\)a)(ii), ibid.

*The sccomd proviso was inseried by s, 4(1)(b}, ibid.

$Sub-section {1A) was ipserted hy s, 2 of the West Bengal Motor Yehicles Tax
{Amendmentt Act, 1979 (Wesl Ben. Aoy XXXNT of [0749].
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IX of 1979.]
{Section 4.)
] (2) (a) In the case of a molor vehicle temporarily registered under
159 of section 25 of '[the Metor Vehicles Act, 1988,] only one-twellth of the

1988.]

tax payable for the year shall be paid in respect of such vehicle as so
regislercd.

() In the case of a motor vehicle registered outside WesL Bengal,
whether temporarily under *fsection 43 of the Motor Vehicles Act,
1988,] or olherwise, and which is used or kept for use in West Bengal
temporarily, tax shall be payable for every week or part Lthereof for which
lhe motor vehicle is so used or kept for use in West Bengal, at the rate
ol one-fiftysecond part of the 1ax payable for the year, per week.

3(c) In the case of a transperl vehicle registered in any Stale other
than West Bengal bul plying within WeslL Bengal withoul valid permit
and without payment of tax payable in West Bengal under this Acl, the
duration of such plying shall, notwithstanding anything conluained in this
section or elsewhere in this Acl, be reckoned as a period of sevenleen
weeks prior to Lhe date of interception, and such transport vehicle shall
be liable 10 pay arrear Lax al the rate specified in Part I under the sub-
heading “B. Vehicles for carrying passengers plying for hire or reward:"
under the heading “Description of Motor Vehicles And Rute of Tux" in
the Schedule, [or a period of sevenleen weekes [rom the date of every
interception of the transpori vehicle logether with a fine of an equivalent
sum.

*(d} Where a vehicle, not being a transport vehicle, regisiered oulside
West Bengal, but kept in West Bengal [or a temporary period, is found
plying in Wesl Bengal while continuing 1o have its registration outside
West Bengal and withoul making payment of tax in West Bengal, such
vehicle shall be liable to pay tax al the rate specified in Part I under the
sub-heading “A. Vehicles for carrying passengers not plying lor hire or
reward:” under the heading “Descriplicn of Molor Vehicles And Rale
of Tax" in Lhe Schedule. In such case, tax shall be realised for a period
of one year preceding lhe dale of interceplion of such vehicle together
with a fine of an equivalent sum, in addivion to realisation of tax for a
further period ol one year from Lhe date of interceplion of such vehicle
without fine.

‘(e) II the registered owner of a vehicle, which is registered outside
West Bengal and which has been breught 1o West Bengal, approaches
a registering authority in West Bengal for making payment of (ax under

"The words and (gures within the square brackels were substinued for the words and
figures “the Molor Vechicles Act, 1939:4 of 1939." by s 4(2)(a) of thc Wesl Bengal Molor
Vehicles Tax {Amendment) Act, 1992 {West Ben, At V) of 1992).

*The words and Ggures within ihe square brackets were substitned for the words and
figures “section 25 of the Motor Vchicles Act, 1939: 4 of 1939." by s. 4(2)(b). thid.

*Clause () was inseried by s. 3{1} ol the West Benpal Motor Vehicles Tax (Amendment)
Acl, E99% (West Ben, Act V1 of 1999).

'Clauses {d) and e} were inserted by s, A(2), [hid.
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20 The West Benpal Motor Vehicles Tax Act, 1979.
[West Ben. Acl
{Section 5.)

this Act or for recording change of address or for assignment of new
regisiration mark, such registered owner shall be asked to produce any
convincing document regarding the arrival of the vehicte in West Bengal,
fFailing which the duration of the arrival of such vehicle shall,
notwithstanding anything contained in linis section or elsewhere in Lhis
Acl, be reckoned as a period ol more Lhon one year and, in such case,
tax shall be realised in accordunce with the provisions of clause (d)
together with a fine of an equivalenl sum:

Provided that on the production of convineing document regarding
the arrival of the vehicle in West Bengal, 1ax shall be realised from the
date of arrival of the vehicle together with such fine as may be required
to be paid under this Acl. '

(3) If a Taxing Officer is satished that the centificate of registration
an¢ the 1oken delivered under section 8 on payment of the 1ax in respect
of a motor vehicle has been sprrendered or that a molor vehicle has not
been used or kepl [or use [or any complete calendar month, he shall,
on application under sectien 13, refund or remil in respect of the said
vehicle one-twelith of the tax payable for e year for every calendar
month for which the said vehicle has nol been used;

Provided that where a molor vehicle, olher than a mator vehicle for
the iransport of goods or plying foc hire for the carriage of passengers,
has not been used for any period in West Bengal by reasen of its being
removed and kept outside West Bengal during such period, the Taxing
Officer shall not refund or remit in respect of the same vehicle any
portion of the tax lor the quarlerly period during which the said vehicle
is so removed,

{4} Notwithstanding anything contained in sub-section (1) no person
shall be liable 1o pay tax during any period on account of any motor
vehicle in respect of which tax is payable under this Act if the 1ux due
in respect of such vehicle for the same period has already been paid by
some other person.

E?CI“IT(:L"" 5. (1) Every person who is liable to pay 1ax in respect of a motor
kéc',’;‘i.{g N vehicle under this Act shall fill up and sign a declaration in the prescribed
vm:?)li?:l;c or form xtating truly the prescribed particulars and shalt deliver the declaration
use. as so filled up and signed to the Taxing Officer and shall pay 1o the

Taxing Officer the tax which he appears 10 be liable, by such declaralion,
to pay in respect of such vehicle.

(2) Where a4 motor vehicle is altered so us (0 render 2 person liable
to the paymenl of an udditional 1ax under section G, such person shall
fill up and sign an additional declaration in the prescribed form showing
the nature of the alteration made and containing the prescribed particulars
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IX of 1979.]

159 of
1988.]

{Sections 5A-8.)

and shall deliver such additional declaration as so filled up and signed
to the Taxing Cfficer and shall pay to the Taxing Officer the additional
tux payable under section 6 which he appears o be liable, by such
additional declsration, 10 pay in respect of such vchicle.

ISA. (1) Every person who is liable (o pay under this Act lax in
respect of a contrict carriage plying on a specificd route shall, at the time
ol paying the tax to the Taxing Officer, [umish a ‘no objection cestificate”
from the person with whom the registered owner of e contract carriaze
has entered into a hire-purchase agreement (such pursan being herealter
in this scction referced 1o as the nancier),

(2) The provisions of *|sub-seclions (6) Lo {9) of seclion 51 of the
Molor Vehicles Act, 1988.) shall apply, nurtatis mutandis, (o every “na
objeclion cerlificate’ from the (inancier.

6. Where any molor vehicle in respect of which the tax has been
puaid is ahered in such a manner as o cause the vehicle (0 become a
vehicle in respect of which o higher rale of Inx is payable, the person
who keeps such vehicle shall be liable to pay an additional 1ax of a sum
which is equal lo the difference between the Lax already paid in respect
of such vehicle and the tax which is payable in respecl of such vehicle
after its being so altered. and the registering awthorily shall aot grant a
fresh certificate of regisiralion in respect of such vehicle as so allered
until suzch amount of lax has been paid.

7. (1} The Taxing Offticer shall granl and deliver Lo every person
who pays 10 him the 1ax or additional tax in respect of any motor vehicle
areceipt in which shall be specified such particulars as may be prescribed.

(2) The Taxing Officer shall endorse the particolars of the tax paid
in the certificate of registration of the vehicle concerncd.

8. (1) The Taxing Officer shull al the tme of granting a receipl
for the 1ax deliver to the person paying the (ax a token in such form and
containing such particulars as may be prescribed.

(2) Every person lo whom such loken is delivered shall cause it 10
be exhibited in the prescribed manver on Lhe vehicle in respect of which
the tax s paid.

1Seetion 5A way inscrted by s. 2 ol the Wesl Bengal Motor Vehicles Tax (Amendment)
Acl, 1982 (West Ben. Act XXIV of 19482),

The words. fgures and brackets within the square brackets werz substituted for the
wards, Ngures, Jetiers und brackets “sub-section (SA) 1o (51) of section 3(A of the Motor
Vehicles Act, 1939; 4 of 19397 by &, 5 of the West Bengal Motor Vehicles Tax (Amendment)
Acl, 1992 (\West Ben. Act V1L of 1992),

g1
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{Wesl Ben. Act

(Sections 9-41.)

9. (1) Anypersonaggrieved by any order made by a Taxing Officer
under this Acl may appeal against the order Lo such appellate anthority,
in such manner, within such time and on paymenlt of such fees as may
be prescribed.

(2) Auny such appeal shall be heard and decided by the appellaie
authority in such manner as ntay be prescdbed and the decision of the
appeliate authority on such appeal shall b final:

Provided that no appeal shall be decided without giving the uppellanl
an opportenily of being heard.

10. If the tax payable in respect of any vehicle remains unpaid by
any person liable for the payment thereof and such persan before paying
his lax transfers the ownership of such vehicle or ceases Lo be in possession
or ¢onlrol of such vehicle, the person w0 whom the ownership of Lhe
vehicle has been transferred or the person who is in possession of such
vehicle, shall be liable 10 pay the said rax:

Pravided that nothing contained in this section shall be deemed lo
affect the liability 10 pay the said tax on the person who has ransferred
the ownership or has cessed 1o be in possession or control of such
vehicie.

11. If the 1ax payable under seclion 3 has not been patd [within the
period determined by the Taxing OfTicer under sub-section ¢1) of section
4 or within the period referred to in clause (2), ar within the period as
may be specified by the State Government under clause (b), of sub-
section {1A) of seclion 4, as the case may be,] the person liable o pay
such tax shall— ’

{a) in the case of a transporl vehicle, pay penalty—

() of one-guarter of the tax il puyment is made within
thirly days afler the *|expiry of the period determined
by the Taxing Officer under sub-section (1) of section
4 or the expiry ol ihe period referred 1o in cluuse (a),
or the expiry of the period as may be specilied by the
State Government under clawse (b), of sub-section {1A)
of section 4, ss the case may be,

"The wuirds within the square brackets weee substived for tic wards “duering the
preseribed period,” by s. 3{a) of the West Bengal Molor Vehicles Tax (Amendment) Acl,
1970 {Weust Ben. Act XXXTIT of 1979),

“The words within the square brackels were substituied for 1he words “expiry of the
prescribed period,” by s. 3{b). bl
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IX of 1979.]

{Section 1IA.)

(i) of one-half of the 1ax if payment is madc after thiny
days, but within sixiy days after the [expiry of the
peried delermined by the Taxing OfTicer under sub-
section (1) of section 4 or the expiry of the period
referred Lo in clause (a), or the expiry of the period as
may be specified by the S1ale Government under clause
(b}, of sub-seclion (1A) of section 4, as the case may
be,!

(iii) equal 1w 1he amount of tax if payment is made after
sixly days;
(b) in case of other vehicles, pay penalty—

(i) of one-quarter of the annual tax if paymenl is made
within thirty days after the ‘[expiry of the peried
determined by the Taxing Officer under sub-section (1)
al section 4 or the expiry of the period referred ta in
clause (a}, or the expiry of the period as ay be specified
by the Stale Government under clause (b), of sub-
seclion (1A) ol section 4, as lhe case may be,]

(i) one-half of the annual tox if payment is made afler
thirty days, bul within sixty days after the '[expiry of
the period determined by the Taxing Officer under sub-
section (1) of secttan 4 or the expiry of the peried
referred 10 in clause (a), or the expiry of lhe period as
may be specified by the Stale Government under clause
(b}, of sub-section (1A) of section 4, as the case may
be,!

(iit) equal 10 the amounl of annual tax i payment is made
afler sixty days.

1A, (1) Nowwithstanding anything Lo the conlrary contlained in
this Acl, the State Government may, il it considers necessary so to do
in the public interes(, by nolification in the Official Gazette, [specify
the rate] of penally [or non-payment of (ax under this Act payable by—

‘See fool-nole 2 on page B2, whir.

*Sectian 11A was insened by s. 2 ol the West Beagal Motor Yehicles Tax (Amendinent)
Act, 1980 (West Ben. Act XXV of 1980). The same was substituted by s. 2 of the West
Bengal Motor Vehicles Tax (Amendment) Act. 1983 (West Ben. Act XLVI of 1983), Pror
1o this substitution the words “this Act™ were substituted by the words and figures “the
Motor Vehicles Act, 1939 by 5. 2 of the West Bengal Malor Yehicles Tax {Amendment)
Act, 1981 (WesL Ben, Act XLIV of 1931),

*The words “lixed” was omitted by s. 2(1) of the West Bengal Motor Vehicles Tax
{Amendmenty Acl, 1986 (West Hen. Act XEH of |98&),

*The words within the square brackets were substituled for the words “specily a hxcd
mle” by 5. 2(2). ibid.
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[West Ben, Act

{Seceion 12}

() the owner of any motor velicle who is authorised lo aperate
in the State of West Bengal by virlue ol a national permit
granted under '[sub-section (12) ol section 88 of the Motor
Velicles Acl, 1988,] or

(b} any {goods carriage] whe is permitted to operate, subject
(o any rules made or decnied 10 have been made uader *[the
Motar Vehicies Act, 1988,] jn the Siaie of West Bengal by
virine of a public carrier’s permit granied uoder *[section
79] of that Act,

{2) The notification under sub-scction {1) may specily the date from
whicly the ** = #* raie of penally shall come into force or shall be deemed
10 have come into force.

%3) The Siate Government may, if il thinks il necessary and expedient
50 lo do, exempt, either totally ar partially, any molor vehicle from the
payment of any fine imposed on such motor vehicle for non-payment
of tax under this Act

12. Nolwilhslanding anylhing cantained in ¥[the Molor Vehicles
Act, 1988,] if the tax due in respecl of a tansport vehicle is not paid
within *{the period delermined by the Taxing Officer under sub-sectian
(1) of section 4 or within the period relerred 1o in clause {u), or within
the pericd as may be specified by the State Govermment under clause
(b), of sub-seclion (1A) of seclion 4, as Lhe case may be.] the permil
shall be invalid from Lhe date of expiry of *[the period determined by
the Tuxing Officer under sub-section (1) of section 4 or within the period
referred 10 in clause (a), or, within the period as may be specilicd by the
State Governinent under clause (b), of sub-scction (1A} of section 4, as
the case may be.] Gl the tax is actually realised.

"Ihe words, figures and brackews within 1w square bruckets were substisuted for the
words, ligures and hrackels “sub-section (I 1) of section 63 of the Motor Vehicles Act,
1939; 4 of 1939™. by s. 6(1) of thc West Bengal Mowr Vehicles Tax {(Amendment) Act,
1992 (West Ben, Act VI of 1992}

*The wonds within the square brackels weee substituted far the words “public carrier”
by s G(2Ha). ikl

*The waords and figures within the square brackets were substitsted for the words and
figures “ihe Motor Vehieles Act, 1939 4 of 1939." by s. 6{2}(b), ibid.

*The word and ligures within the square brackets were substitted Tor the werd and
Ngures “sechion 56" by s, 6{2)(c), ibfd.

¥The word “fixed” was omitied by s. 2{3) of the West Bengal Motor Vehicles Tax
(Amendiment) Act, [986 (\Wcst Ben. Act X of 1986).

*Sub-section {3) was insertcd by s. 4 of the West Bengal Motor Vehicles Tax
(Amendment) Act. 1999 (West Ben. Act V) of 1999),

*The words within the square brackets were substined o1 the words “within Ihe
prescribed period” by £, 4(i) of the West Bengal Moior Vehicles Tax (Amendment} Act,
1979 (WWest Ben, Act XXXNT of 1979}

*The words and ligures within the square brackets were substituted for the words and
figures "the Moior Yehicles Act, 1939 4 of 1939 by s. 7 of the West Bengal Motor
Vehities Tax (Amendment) Act, 1992 (West Ben. Aet VI of 1992).

*The wards, brackels, figures and lelter within the square brackets were substitvied
for the words “ihe prescribed period” by &, A¢ii) of the West Bengal Motn: Vehicles Tax
fAmendmenty Act, 1979 AVe Ren A YWY oF 1070

'[59 of 1988.|
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13. A person claiming to be entitled to a relund or remission ol lax ~ Manner of
. - L . cluming
under sub-section (3) of section 4 shall, within such Uime as may be  fundor
prescribed, make to the Taxing Officer an application in this behalf in  remission.
writing which shall be accompanied by such documents as may be

prescribed.

14. Any lax, penalty or fine may be recovered in lhe same manner  Recovery of
as an arrear of land revenue. The moter vehicle in respect of which the 'ﬂxl-_PCﬂallY
tax, penalty or fine is due or its accessories may be distrained or sold  gercar of
whether or not such motor vehicle or accessories are in possession or  land

control of the person liable 10 pay the 1ax, penalty or fine. revenue.

15. If any person liable to pay tax under Lhis Act ceases 10 reside  Change of
or have his place of business at the address recorded in the declaration :f:é;i‘dla be
vnder scclion 5 be shall, within thirty days from such ceasing, repart such '
chunge of address to the Taxing Officer in such manner as may be
prescribed. )

16. (1) Any officer of the Stale Government not below such rank  Scarch and
as may be nolified or any Police Officer nol below the rank of Sub-  SS'2ure
Inspector or such other officers as may be prescribed may require the
driver of any motor vehicle o stop the molor vebicle and cause it 10
remain stationary for the purpose of satislying himself that lax has beén
duly paid in respect of such molor vehicle.

(2) Any officer referred to in sub-section (1) may enter any building
or place without a search warrant to inspect any motor vehicle (o verify
whether tax has been paid for such vehicle.

(3} Notwithstanding anything contained elsewhere in this Act, any
officer referred 1a in sub-section (1) may seize and detain in such manner
as may be prescribed, any motor vehicle in respect of which tax is due
until the person liable (o pay the tax,— '

(a) has satisfied the Tuxing Officer having jurisdiclion within
thirty days of the delention that the tax has aclually been
paid,

(b} has within thirty days of such detention paid 10 the Taxing
Officer having jurisdiclion the lax due logether with the
penalty te be paid for non-payment of tax within the
prescribed time,

(4} (a) On the expiry of the penod of thinty days the vehicle seized
and detained may, subject to the provisions of this Act, be sold in auction
unless the person liable 1o pay tax has, within a further period of fifteen

'Sub-section {4} was renumbered as clause {a) of suh-section {4) and then clavse (Y)
was inserled by s, 3 of the West Bengal Motor Vehicles Tax (Amendment) Act, 1986 (West
Ben. Act X111 of 1986). Therealter clause {a) was substituted by s. 8(1) af the West Bengal
Motor Vehicles Tax (Amendment) Act. 1692 {Wesi Ben. Act VI of 1992}
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days, paid to the Taxing Officer having jurisdiction double the amount
of the total 1ax due, including the penalty under sectien 11, in respect
of such vehicle (hereinafter referred 10 as the aggregate amount).

'tb) The sale of the vehicle seized and detained may be effecled
either by Lhe Taxing Officer having jurisdiction or by any other Taxing
OfTicer within whose jurisdiction the vehicle has been seized and detained
under this seclion, ond the proceeds of sale shall be disposed of in the
same manner as an arrear of fand revenue.

}(5) (a) Upon the seizure of a motor vehicle under sub-section (3},
the officer, other (han the Police Ofhcer, who seized the molor vehicle
shall issue a notice to the owner, through the driver, of the motor vehicle
requiring him to make payment of the aggregate amount 1o the Taxing
Officer having jurisdiction within a period of thinly days from the date
of such seizure and to preduce before him the documents of such payment.

(b} Where the driver leaves the motor vehicle, the officer, other than
the Palice Officer, who seized the motor vehicle shall issue by registered
past with acknowledgement due the notice o the owner of the motor
vehicle, calling upon him to make payment of the aggregate amount 1o
the Taxing Officer having jurisdiction within a period of thirty days from
the date of such seizure and to produce before him the documenis of
such payment.

(c) A copy of the notice under clause (a)} or clause (b} shall be senl
to the Taxing Officer having jurisdiction. :

(d) Where the officer who seizes a motlor vehicle under sub-
section (3) is a Police Officer, he shall, immediately after such seizore,
send a report with all necessary particulars to the Taxing Officer of the
area in which the matar vehicle has been seized. Upon receipt of the
report, the Taxing Officer shall proceed in accordance with the pravisions
af this sub-section.

(e} Whenever a motor vehicle is seized under sub-section (3), a
seizure list shall be prepared by the officer who seizes the motor vehicle
in accordance with the provisians of the Code of Criminal Procedure,
1973,

(f) If the owner of the motor vehicle does not comply with Lhe notice
issued vnder clause (a) or clause (b) and if, within a furlher period of
filleen days referred to in clause {a) of sub-section (4), such owner has
nol paid 1o the Taxing Officer having jurisdiction the aggregate amount,
lthen a nolice, specifying the date on which the motor vehicle shall be

'See foot-nate 1 on page 85, ante.

*Sub-sectinns {5}, (6), (7). (8). (%) and {10} were inserted by 5. 8(2) of the West Bengal
Maler Vehicles Tax (Amendment) Act, 1992 {Wesi Ben, Act V1 ol [992).

20f 1974,
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{Section 16.)

sold in auction unless the owner of Lthe said moetor vehicle makes payment
of the aggregate amount plus 20 per cenl. thereofl s adminisirative cost
on or before the date of acction together with the pacticulars of the motor
vehicle, shall be published in at least two newspapers, one of which shall
be in Bengali. In such case, the date of auction shall not be earlier than
one month {rom Lhe date of publication of the nolice in the newspapers.

(6} If adequale papers are not available in a motor vehicle, which
is stopped under sub-section (1), 1o assess the actual tax doe or if the
driver of the motor vehicte leaves the motor vehicle as soon as it is so
slopped, any officer refermed 10 in sub-section (1) may seize and detain
the motor vehicle in such manner as may be prescribed. Upon such
seizure, if it is nol possible to ascertain the correct name and address
of Lhe owner or to get furlher particulars from the concerned registering
authority ar the Taxing Officer as per the displayed registration nurnber
in the mator vehicle or, if no one wrns up claiming the ownership of
the motor vehicle within thirty days from the date of such seizure, the
Taxing Officer in whose area the vehicle has been scized shall sell the
vehicle in auction in such manner as may be prescribed.

(7Y There shall be recovered from the sale proceeds of 2 motor
vehicle sold in auction under sub-section (4) the aggregate amount
referred to in thal sub-section:

Provided that notwithstanding anything contained in the West Bengal
Additional Tax and One-time Tax on Molor Vehicles Act, 1989, any
additional tax or one-time tax due Irom the owner of a motor vehicle
vnder that Act together with the penalty, if any, as may be payable by
him under that Act shall be recovered from the balance of the sale
proceeds as aforesaid, if any:

Provided [urther thal if there is still any excess amount, any other
claim on the same motor vehicle by the State Government or any bank
or any other financier shall be recovered from such excess amount:

Provided also that if the sale proceeds realised falls short of the total
dues under this Act and the West Bengal Addirional Tax and Que-lime
Tax on Motlor Vehicles Act, 1989, including any other dues ta the State
Government, if any, in respect of the motor vehicle sold in auction under
this Act, the balance shall be recoverable from Lthe owner of the motor
vehicle as if it is a public demand under the Bengal Public Demands
Recovery Act, 1913:

Pravided also that if there is any amaunt left after the recovery of
the dues as aforesaid, the same shall be repayable to the owner of the
motor vehicle in such manner as may be prescribed:

'Ses [oal-nble 2 on pare 36. ante.
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{Sections 164, 168.)

Provided also that if one awner is not available, the amouat shall
remain in deposit for three years from the date of auction of the motor
vehicle and shall therealter be forfeited to the Stale.

‘{8) The =ale proceeds of a motor vehicle sold in auction under sub-
section (6) shall be forfeited 10 the Slate Government.

1(9) When a mator vehicle has been sold in auction under this Act,
such vehicle shall be freed and discharged from any twst, oblization,
mortgage, charge, licn and all other encumbrances affecting i, and any
aachment, injunciion, decree or order of any Court or other autherity
restricting the use of such motar vehicle in any manner or appointing
any receiver inrespect of the motor vehicle shall be deemned to have been
withdrawn.

{10} The procedure for the sale in auction of any motor vehicle seized
under this Act shall be such as may be prescribed.

Disposal of 16A. (1) Whenever a motor vehicle is seized under this Act and
f;"::""’d" is found (o contain perishable commoditics and the pwoer of the motor
vhicle is not readily available or does not take back the motor vehicle
after making payment of the dues by such time that the coinmaodities do
nol gel penshed or deterioraled, the Taxing Olficer within whose
jurisdiction the mmator vehicle has been seized shall dispose of the same
by public auction after publicity in the locality and the nearby markets,

(2) Whenever a motor vehicle is seized under this Act and is found
to contain non-perishable commodities and the owner of the motor
vehicle does not take back the motor venicle afier making payment of
the dues within such peried as may be allowed to him under section 14,
such commodities shall be disposed of in accordance with the provisions
of that section.

(3y The sale proceeds of the perishable and non-perishable
commaodities under this section shall be dispased of in such manner as
may be prescribed.

Refease af 216B. No Couri shall release a motor vehicle seized under this Act

vehicle unless the person in whose favour the motor vehicle is released furnishes

l‘}‘f‘i:zﬁ“f“d‘" a bank guarantce cquivalent 1o one and a half times of Lhe lotal tax due
including the additicnal tax due under the West Bengal Additional Tax  west Ren.
and One-time Tax on Motor Vehicles Act, 1983, and 1he amoun of ‘:‘;gg“x of
penalty for non-payment of such tax, and also an undertaking to make )
payment of the same within [our weeks [rom the date of release of Lthe

moler vehicle.

'See fool-note 2 on page 86, anie.
*Sections L6A and 168 wore inscried by 5. 9 of the West Benpal Motor Vehictes Tox
{Amendmem) Act, 1992 (West Ben Act VI of 1992).
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17. Any person liable to pay tax under this Acl shall notl use or
allow the use of any motor vehicle where he has reason to believe that
the tax waken, tax receipt and permit have been forged, 1ampered or
fraudulently abtained.

18. (I) Any person who submits a false or incorrect declaration
nnder section 5 shall, on conviction, be punishable with a fine which
may extend to five hundred rupees,

(2) Any person who fails to exhibit the tax token in the manner
prescribed under sub-section (2) of section 8§ shall, on conviclion, be
punishable with a fine which may extend 0 two hundred rupees.

(3) Any person who wilfully fails to stop a motor vehicle when
required to do so under sub-section (1} of section 16 shall. on conviction,
be punishable with a fine which may extend to five hundred rupees.

(4) Any person who fails to report change of address under seclion
15 shall, on conviction, be liable to pay a fine which may exiend to five
hundred rupees.

(5) Any person who abstructs an officer referred to in sub-
section {2) of seclion 16 in the discharge of his dulies shall, on conviction,
be ltable o pay a fine of one thousand rupges.

(6) Any person who contravenes the pravisions of section 17 shall,
on conviction, be liable 1o simple imprisonmeat which may extend 1o
six months or to fine which may extend 1o one thousand rupees or to
both. The vehicle shall also be forfeited 10 the State Government.

I(7) Any person who drives any molor vehicle in respect of which
the (ax has not been paid shall be punishable with a fine which may
exlend 10 one thousand rupees.

{8) (a)} Any offence punishable under Lhis section, whether
committed before or afler the commencement of the West Bengal Molor
Vehicles Tax (Amendment) Act, 1992, may, either before or after the
institution of the prosecution be compeunded by such officers or autharities
and for such amount as the Stale Government may, by notification in
the Official Gazetie, specify in this behaif.

(b} Where an offence has been compaunded under clause (a), the
offender, if in custody, shall be discharged and no further proceedings
shall be taken against him in respect of such offence.

19. No court inferior to that of a Metropolilan Magistraie or a
Judicial Magistrate of the first class shall iy any offence punishable
under this Act.

'Sub-sectians {7) and (8) were inscricd by 5. 10 of the West Benpgal Motor Yehicles
Tax (Amendment} Aci, 1992 (Wex Ben, Act V1 of 1992).
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[ Wesi Ben. Act

{Sectinons 2()-23.)

20. (1) The State Government may, subject to the conditions of
previous publication, make rules for carrying out the purpeses of this
Acl.

{2y In particular and without prejudice 1o the generality of the foreging
power such rules may provide for all or any ol the matters which may
be, or are required to be, prescribed.

21, The Swtic Government, if it thinks [it s0 to do in the public
interest, may. by notification inthe Official Gazere, exempteither totally
or parliatly any motor vehicle or class uf mulor vehicles from the
payment of {ax.

22. (1) The Siate Governmenl shall pay annually (o the Corporation
of '[Kolkain] the sum of four and a half lakhs of rupces being
approximately the net wnount of the taxes derived by the Corporation
[rom the taxation of mutor vehicles under the '[Kolkata] Municipal Act,
1923, lor the year ending on the 31st March. 1930, 10 compensate the
said Corporation for 1he [uture loss of revenue under this head.

{2) Thecomribution fixed under sub-section (1) shall be puid in such
instalinents, in such manner and on such daies as the State Government
may determinc.

23. (1) The Bengal Motor Vehicles Tax Act, 1932, is hercby
repealed.

(2} Such repeal shall not affect—

{a) the previous aperation of the said Act or anything duly done
or sulfercd lhereunder; or

(b uny right, privilege, obligation or Liahility acquired, accrued
or incurred under Lhe said Act; or

{¢) any fing, penahy, torfeiture or punismnent incurred in respeet
of any offence commitled against the said Act; or

{d) any investigation. legal proceeding vr remedy in respect of
any such right, privilege, abligation, liability, fine, penally,
forfeiture or punishmen! as aforesaid, and any such
investigation, legal proceeding or remedy may be institured.
conlinued or enforced. and any such fing, penalty, lorfetiure
or punishment may be imposed. as if this Act had not been
passed.

(3} Subject o the provisions of sub-section (2). unyshing done or any
action Luken. including any appointment or delegation made, notification.
order, instruction, or direction issuced or any mle, regulation ur form

‘The word within ihe square brackels was substituted for the won) “Calcutta” by s. Sof

the West Benpal Capiul City (Change of Name) Acl, 2001 (West Ben. Act XVl of 2001,
wee.ll the Lsi Januvary, 2001,

Hen. Act 111
of 1923,

Ben. Actl of
1932,



The West Bengal! Moior Vehicles Tax Acr, 1979 9
IX of 1979.]
{The Schedule,)

framed, uny cerlilicate, licence or permit granted or registration elfected,
under the said Act shall be deemed to have been respeclively donc, Laken.
made. issued. lramed, granted and effecied accordingly, unless and until
superseded by anything done or any action laken under this Act,

(4) Nolwilhstanding anything contained in sub-section (1}, any
application. appeal or ather proceeding made or preferred 1o any officer
or autharity under the suid Act and pending at the conunencement of
this Acl. shall. alter such commencement, be transferred to and disposed
ol by the olficer er authority wha would liave had jurisdiction 1o entertain
such application. appeal. or other proceeding under this Act as if this
Act had been in force on the date on which such applicalion, appeal or
other proceeding was made or preferred,

'THE SCHEDULE
{See section 3)
DESCRIPTION OF MOTOR VEHICLES AND RATE OF TAX

A. Vehicles for carrying passengers not plying
for hire or reward: Annual Rate of Tax
I. Molor Vehicles including omni-
huses—]
(1) Those registered in the name of
individuals, socicly, partnership
firm, proprictorship firm, corpo-
rale body, whether registered or
nol, educational instilulion,
organisation and trust (cxcluding
thase owned by companies regis-
1 of 1956, tered under the Companies Act,
1956)—
(a) Motor Cycles—
(i) Up Lo 100 cubic
cenlimelres engine ca-
pacity - Rs. 80,
(i1} Above 100 and up w
200 cubic centimelrey
engine capacily Rs, 100.
(iii} Above 200 cubic
centimetres engine ca-
pacily Rs. 150.

'"The Schedule was substituted for the original Schedule by s. 11 of the Wes) Benpal
Molor Vehicles Tax {Amendineni} Act, 1992 (Wesl Ben, Ay Vol 1992),

*The words within the square brackets were substituicd for the wends “Melor Vehicles
other than onmibuses—"" by s 51 )(a)(i) of the Wes1 Bengal Motor Vehicles Tax (Ameadmeni)
Act, 1999 (West Ben. Act VI of 19993
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{The Schedule.)

by Motor Cycle Combina-
tions—

{0

(i)

(i)

Up ta 100 cubic
centimetres cngine ca-
pacity

Abave 100 and up Lo
200 cubic centimetres
<ngine capacity
Above 200 cubic
centimetres engine ci-
pucity

{t) Motor cars kept [or personal
use and registered in Lhe
name of an individual—

(i)

(1)

(iii)

{iv)

(v}

(vi)

(vii)

Rs. 240 for unladen
weight up Lo 500 kilo-
grams

Rs. 360 for unladen
weight from 501 1o 800
kilograms

Rs, 420 lor uniaden
weight rom BOI Lo
1000 kilograms

Rs. 480 for unladen
weight from 1001 o
1200 kilograms

Rs. 1.200 for unladen
weight from 1201 1o
2000 kilograms

Rs. 1,800 for unladen
weight from 2001 o
3000 kilograms

Rs. 1.BOO plus Rs. 120
for ¢very 100 kilo-
grams unladen weight
wr porl thercol, above
3000 kilograms,

[West Ben. Act

Annual Rate of Tax

Rs. [00.

Rs. 1350,

e 1oy and the eniries acluting theretn was subsiituled for the onginal ian ic) by
s SUDHIaMLAY of the West Beopal Motor Vehicles Tox (Aonendiment) Act. 1999 (West

Ben, Act VI ol 199,
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1 of 1956,

The Wesr Bengal Motor Veliicles Tax Act. 1979.

)

(e)

{The Schedule.)

Motor cars regisiered in the
name ol a society. panner-
ship firm. proprietorship
firm, or corporale body,
whether registered or not, or
an educational instiwstion,
organisalion, or trust (exclud-
ing those owned by compa-
nies registered under the
Companics Act, 1956)—

(i} Rs. 200 [or unladen
weight up to 50¢ kilo-
grams

(i) Rs. 300 lor unladen
weight from 501 10 800
kilegrams

(ii)) Rs. 350 for unladen
weight from 301 1o
1000 kilograms

{ivy Rs. 400 lor unladen
weight from 1001 o
1240 kilograms

{(v) Rs. 1000 lor unladen
weight Trom 1200 1o
2000 kilograms

(vi) Rs. 1,500 for unladen
weight from 2001 to
3000 kilograms

(vii) Rs. 1,500 plus Rs. 100
far cvery 100 kilo-
grams unladen weight
or part thercol, above
3000 kilograms

Omnibus registered as non-

transporl vehicles with seat-
ing capacity for—

{1) not imore than 8 includ-
ing driver

(i1} more than 8 butl not
mare than 20 includ-
ing driver

Annual Rate of Tax

Rs. 1.200.

Rs, 1,320 Jor 9 pluy
Rs. 120 for every
additional seat beyand
9 up 10 20,

Heemn (dy and the enires relating thereto was wnsented hy 5. 501 ja)ii}B) ol the Wesl
Benpal Motor Vehicles Tax (Amendment) Ael, 1999 (West Ben, Aet Yol (999,

93
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Annual Rate of Tax

{ii1) more than 20 includ-
ing driver Rs. 2,560 for 2) plus
Rs. 120 Tor cvery
addilional scat beyond
21,
(2} Those registered in lhe pame of a
company registered under the
Companies Act, 1956, for carry- | of 1956.
ing employces or olher
passengersi—
(a4} Motor Cycle—
(i) Up to 100 cubie
centimelres engine ca-
pacity Rs. 150.
(ii} Above 100 and up to
200 cubic ceatimetres
engine capacity Rs. 200.
(i) Above 200 cubic
centimelres engine ca-
pacily Rs. 300.
(6) Motor Cycle Combina-
tigns—
(i) Up o 100 cubic
cenlimelres engine ca-
pacity Rs. 200
(ii) Above 100 and up to
200 cubic centimetres
enginc capacity Rs. 300.
(i) Above 200 cubic
cenlimelres engine ca-
pacity Rs. 400.
{c) Motor Car—
(i) Rs. 500 for unladen
weight up to 500 kilo-
grams
(i1) Rs. 900 for unladen
weight from 501 10 800
kilograms
(iii) Rs. 1,000 for unladen
weight from 801 to
1000 kilograms
(iv) Rs. 1,200 for unladen
weight from 100! 10
1200 kilograms
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{v)

(vi)

(vii)

{The Schedule.)

Rs. 2,500 for unladen
weight from 1201 to
2000 kilograms

Rs. 4,000 for unladen
weight from 2001 1o
3000 kilograms

Rs. 4,000 pius Rs. 200
for every 100 kiln-
grams unladen weight
or part thereof, above
3000 kilograms.

II. '[Omnibuses (other than those
registered as non-transpori vehicles)
including private service vehicles not
plying for hire or reward with sealing
capacily for—]

(a)
driver
(b)

Not more than 8 including that of

More than B but nol more than 20

including that of driver

ic)
drever

Morc than 20 including that of

B. Vehicles for carrying passengers plying for

hire ar reward:

. Stage carriages with sealing capacity

for—

(a} Nat less than 8 but not more than
26 including that of driver

(b} Notless than 27 but not more than
32 including thar of driver

Annual Rate of Tax

Rs. 1,000

Rs. 1,100 for 9 plus
Rs. 100 for every
additional seal beyond
9 and up (p 20.

Rs. 2,300 for 21 pius
Rs. 100 for every addi-
tional seat beyond 21,

Rs. 750 for 8 plus
Rs. 75 for every
additional seal beyond
8 and up to 26.

Rs. 2,155 for 27 pius
Rs. 535 for every
additional seat beyond
27 and up (o 32,

"The words within the square brackels wen: subssiluied for the words “Omnibuses
including private service vehicles with seating capacity for—"" by 5. 5{1)Ib) vl the West
Bengal Motor Vehicles Tax (Amendment) Act. 1959 (Wesi Ben. Act V1 of 1999),
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Annual Rate of Tax

{c) 33 ar more including that of
driver Rs. 2,475 for 33 plus
Rs. 40 for every addi-
tionat seat beyond 33.

II. Vehicles other than slage carriages
{including those owned by Motor
Training Schools} with scating
cupacity for— ’
(a) Not more than 4;

3 wheelers Rs. 260,
4 wheelers (excluding metered
laxis) Rs, 600.
(h) More than 4 including that of
driver Rs. 800 for 5 plus

Rs. 100 lor every addi-
tional seal beyond 5.

C. Goods carriages on rigid chassis (including
those owned by Motor Training Schools):
{a) Up o 2000 kilograms gross ve-

hicle weight Rs. 312.50.
ih) Exceeding 2000 kilograms but not

exceeding 4000 kilograms gross

vehicle weight Rs. 625.
(¢} Excecding 4000 kilograms but not

cxceeding 6000 kilograms gross

vehicle weight Rs. 1,365
{(d} Exceeding 6000 kilograms but not -

excecding 8000 kilograms gross

vehicle weight Rs. 1,812.50.
(e} Exceeding 8000 kilograms but not

exceeding 10000 kilograms gross

vehicle weight Rs, 2.625.
(N} Excecding 10000 kilograms but

not exceeding (2000 kilograms

gross vehicle weight Rs. 3.687.50.
(2} Eaxceeding 12000 kilograms bul

not exceeding 13000 kilograms

gross vehicle weighi Rs, 4.437.50.
() Exceeding 13000 kilograms but

not excecding 14000 kilograms

grass vehicle weight Rs. 5,000.
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i\

)

(k)

{The Schedide.)

Exceeding 14000 kilograms but
nol exceeding 15000 kilograms
gross vehicle weight
Exceeding 15000 kilograms but
not exceeding 16250 kilograms
gross vehicle weight

Excceding 16250 kilograms gross
vehicle weight

D. Tractors and crancs/breakdown vans used
for 1owing vehicies:

{a}

(b}

{c)

{d)

Up o 500 kilograms unladen
weight

Exceeding 500 kilograms bul not
exceeding 2000 kilograms unladen
weight

Exceeding 2000 kilograms but not
cxceeding 4000 kilograms unladen
weight

Excceding 4000 kilograms bul not
excecding 8000 kilograms unladen
weight

The West Bengal Matar Vehicles Tax Acy, 1979.

Annual Rate of Tax

Rs. 5,500.

Rs. 5500  plus
Rs. [37.50 for every
additional 250 kilo-
grams groess vehicle
weight or part thereol.
above 15000 kilograms.

Rs. 6.500 pius Rs. 250
for every additional
250 kilograms gross
vehicle weight or part
thereol, above 16250
kilograms.

Rs. 400.

Rs. 400 plies Rs. 70 for
every additional 250
kilograms or part
thercal. above 500
kilograms,

Rs. 820 plus Rs. 100
for every additional
250 kilograms or part
thereof, above 2000
kilograms.

Rs. 1.620 pfus Ry, 350
for every additional
250 kilograms or part
thereol, above 4000
kilograms.



9y

(c)

E. Trailers:
(a)

(b

{c)

()

()

{(h)

(i}

()

The Wesr Bengal Mortar Vehicles Tax Act, 1979,

{The Schedule. )

Exceeding 8000 kilograms un-
laden weight

Up to 2000 kilograms gross
vehicle weight

Excecding 2000 kilograms but not
exceeding 4000 kilograms gross
vehicle weight
Exceeding 4000 kilograms but not
exceeding 6000 kilograms gross
vehicle weight

Exceeding 6000 kilograms but nol
exceeding 8000 kilograms gross
vehicle weight

Fxceeding 8OO kilograms but not
exceeding 10000 kilograms gross
vehicle weight

Exceeding 10000 kilograms but
not excecding 12000 kilograms
gross vehicle weight

Exceeding 12000 kilograms but
not exceeding 13000 kilograms
gross vehicle weight

Exceeding 13000 kitograms but
not exceeding 14000 kilograms
gross vehicle weight

Exceeding 14000 kilograoms bui
not exceeding [5000 kilogramns
gross vehicle weight

Excceding 15000 kilograms gross
vehicle weight :

[West Ben. Act

Annual Rate of Tax

Rs. 7,220 piux Rx. 400
for every additional
250 kilograms or part
thercof, above BO0OD

kil

Rs.

Rs.

Rs.

Rs.

Rs.

Rs,

Rs.

Rs

ograms,

500.

900.

1,350.

1,950,

2,900.

4.300.

5,250.

5, 5,950,

. 6.650.

Rs. 6,650 plues Rs. 200
for every additional
250 kilograms gross
vehicle weight or parl
thereof, above 15000
kilograms.



IX of 1979.]

Traciors

The Wesr Bengal Moior Yehicles Tax Act, 1979,

{The Schedule.)

or tratlers which are used solely

for agriculwral purposes or exclusively within

tea gardens

and are. under no circumslances,

used on public roads. may be exempled from

paymeni of

lax, provided the owner of such

tracior or ratler, as the case may he. complics
with the provisions of sub-section (3) of
section 4 and section [3 of thix Aclt.

F. Aruculated trailers:

{a)

(b)

{c}

)

(e)

Up 1o 22600 kilograms gross
vehicle weight

Exceeding 22600 kilograms but
nal excceding 26400 kilograms
graoss vehicle weight

Exceeding 26400 kilograms but
not cxceeding 36600 kilograms
aross vehicle weight

Exceeding 36600 kilograms but
not exceeding 50000 kilograms
gross vehicle weight

Exceeding 50000 kilograms gross
vehicle weight .

G. Ambulance (including clinic van):

()

(h)

()

(d)

Up two 1200 kilograms unladen
weight

Exceeding 1200 kilograms but not
excecding 2000 kilograms unladen
weighl

Exceeding 2000 kilograms bul not
exceeding 3000 kilograms unladen
weight

Exceeding 3000 kilograms un-
ladcn weight

Annual Rate of Tax

Rs. [2.000.
Rs. 15,000,
Rs. 25.000.

Rs. 30,000.

Rs. 30,000 plus Rs. 500
for every additional
500 kilograms gross
vehicle weight or part
thereof, above 50000
kilograms.

Rs. 1.000.
Rs. 2,000.

Rs. 3.000.

Rs. 3.000 pius Rs. 200
for cvery additional
250 kilograms unladen
weight or part thereof,
above 3000 kilograms.

5



10

The Wesr Bengal Motor Vehicles Tax Acr, 1979,
[West Ben. Act IX of 1979.}
(The Schedule.)
H. Motor vebicles in the prossession or control

ol dealers and capable vl being moved on the
strength of trade certificales

Class of Molor Vehicle Tox payable
(a) Motor Cycle Rs, 50.
(b} Three Wheelers Ry, 168,
{c) Ligh Motor Vehicics Rs, 2(K).
(d} Medium Motor Vehicles Rs, 500,

{c) Heavy Molor Vchicles including chassis  Rs. 1.000.

I. Special tax for differen categorics of air-
conditioncd vehicles:

'(a) Non-transpon vehicle
(i} Unladen weight up o 1200

kilograms -Rs. 600 per annum.
(i1) Unladen weight above 1200
kilograms Rs. 1,200 per annum.

{(b) Transport vehicle
(i} Passenger transport vehicle
(A) Up 1o 35 scaling

capacily Rs. 2,000.

(B) Above 35 seating
capacity Rs. 5,000
(i} Goods vehicle Rs. 5.000.

tein (a) and the entries relating theneto was subsiitutedt for the ariginal itein (a) by
%5(1} of the West Bengal Malor Vehicles Tax (Amendment} Act, 1999 {West Ben. Act
Vaf 1999,





